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mrs, Raj Kms Chopra, counsel for the respondents,

Applicant to file his rejpinder affidavit within
% yeeks, List for further dirsction/final dispos:l on Be3:92,
The Name of Mrs Raj Km Chopre should be indicated in the cause

1ist g% 1d. counsel for tha respondents,
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APter the above aorder was dictated, the learnsd
counsel for the applicant appeared ard submitted that the applicant
has received the mlief prayed for in the application. Accardinglys
he doe® nat wish to persue the present application, The applicetion

is disposed of accordingly without passing any further order,
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